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THE CENTRAL- ADMINISTRATIVE TRIBUNAL, JATPUR BENCH, JAIPUR.

DATE OF ORDER: 3° }3J>W/I

me-Prakash Verma‘son'of'Shri~Modl Chand .aged about 45

years resident.of Railway Quarter No. 382/D Railway

Colony, ‘Topdara Ajmer at present employed on the post
in the Office of S.S. Ajmer, -Western

Railway. S ST _— ' '

Ramswaroop Sharma son of Shiri Ram Karan éged about 55“

years resident of C/o SS W/Rly,
employed on the post of Goods
S.S. Ajmer, Western»RaiLWay,f“

Ajmer at present
Guard  in the office of

-
\

RamprakAShA Sharma S/o Shri Shiv Chand- Sharma .aged-
about 48 years resident of C/0 -SS W/ Rly Ajmer, aT

[{

office of sS Ajmer, Western Railway.

Shrawan Kumar Meena:son of Shri Srinarain Meena 'aged
about 42 years résident of Railway Quarter No.
Railway Colony, Topdara: Ajmer, at present employed on
the post of Goods:Guard in ‘the ‘office of ss Ajmer, -
Western Railway. ‘ . I -

f O

a..v.Applicants

' Versus

.Unidn:of India through General-Manaéef,

Westé;n.Railway? Churchgate, ﬁumbai.

Western Railway,
Ajmer Division, Ajmer. ' - '
L o " .....Respondents

-

J K. Kaﬁshik, Counsel for the applicant..
T.P.’Sharma,“Counsel for the respondents.

Hon'ble Mr. SfK. Agéfwal, Member (Judicial) _
Hon'ble Mr. A.P. Nagrathf Member - (Administrative)
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» PER:HONfBLE'MRq S.K. AGAﬁWAL,.MEMBER‘(JUDICIAL)
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present employed :on the post of Goods - Guard in the .

382/A,

L
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'attentlon at the time of arguments that Jodhpur bench of this‘

:

' ln this. OA, the prayer of the appllcant»is as follows:

(i)  That ‘the 1mpugned order dated 30.3. 98, orderlng

-deletlon of the‘ names‘ of the appllcants from the.

ellglblllty llSt, selectlon result and postlng orders

'passed by the: respondent no. 2. and’- the order, dated

10.3.98 passed by the 1lst respondent w1thdraw1ng its

circular dated 6.6.95 and any ‘other subsequent order

_thereof, if any passed, may  be- declared 1llegal and
the same may be quashed and the appllcants allowed all

"consequentlal beneflts.\

(11) That any other dlrectlon, or orders may be passed

1n favour of the’ appllcants Wthh may be deemed just

- and proper under the facts 'and clircumstances of this

case 1n the interest of justlce. ‘ , _
(iii) That. the cost of thlS application may . be

awarded.

. ,>\. . 3
The learned counsel for the partles have_drawn.our

’

Tribunal has’ de01ded +he similar controvery in OA no. 100/98

Amar Chand Sharma & Ors. Vs. yoI ‘& Ors. ' dated §?8“64 2000;

'and the:

R e e o LA

case 1n is covered by the order passed by the Jodhpur

Bench of th1s Trlbunal.,' C . Co

3.

counsel

-We have glven anx1ous consideration to- +the learned

for the partles and also perused the order passed by

the Jodhput bench of the Tribunal in OA No. 100/98r .- hmar

{ ‘ghand sharma & ors. Vs. UOL & Ors. ‘dated - 28- 04.2000 . The
S .

case lS

as per facts and c1rcumstances of this case and in v1ew of the.

totally -covered: by “the order passed by Jodhpur bench

der passed by Jodhpur bench, appllcants of thlS OA are not

entltled any rellef sought for.

(A p. NAGRATH) o ' - (8.K. BGARWAL)
MEMBER (R) o . R

#
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We, therefore}'dismiss-this‘OA with no order as to.
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MEMBER (J)



